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Heard Nr.N.Rtryi4.Counl fr the a- p11*nt 

iimd Mr.R.C.Rath,14.stamding Counsel for the Ri1,iy 

J.ne plicants have filed M..27/$5  

to 	 this O23/: 

FORM No. 4 
See Rule (12) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application 	...  ............. .............. of 200 

Applicant (S).L"kC......................................Respondent (s) ... L 

Advocate 	 -. - 	 Advocate 
for Applicant 	 for Respondent(s) 
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Prayer a1iwe. 

stattstcaI pupos 	this O½ 253/85 be 

confined in respect of applicant .l and spartc 

C.A. numbers be assia ..ned in respect of the appiict. 

bbs. 2 to 9. 
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Her 	M, N.R, itriy Lt5. Cc•jn;e 1 rprini +or 
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Notes of the Registry 	
I 	

____Orders of the Tribunal 	 ,
AW 

the applicant and Nr.R,C.Rath, Ld.Stndit Cøunsel 

for the Railways: on whom a copy of this O.A. has 

already been served. 

In course of hearing Mr.Routray has filed a 

Memo dta.E.6.5,after servinio a copy thereof on 

Mr.R.C.Rath,Ld.Standing Counsel for the Railways 

stating therein that the Respondents have a1redy 

rantd required r1ief to the applicants (in view 

of the order dtd.13.1.5 of this Tribunal rendered 

in 0.A..676/ 3)ant1 have antedated their reculari-

sation to 1.4.194/1.4.198 and in the said premises 

Mr.N.R.Routray,Ld.ounsel for the applicant seeks 

permission to withdra:j this case as the s•'ne has 

already become infructuous. 

In the aforesaid premises, this O.A. stands 

withdrawn. 

Send copies of this order alrntg With O.A. to the 

Respondents and free copies of this order be handed 

over to the Ld.counsel appearinç for beth the 

parties. 
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